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Title: Introduction of the Central Agricultural University (Amendment) Bill, 2016.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Sir, I beg to moves:

"That the Bill further to amend the Central Agricultural University Act, 1992, be taken into consideration.”

Sir, the Central Agricultural University (Amendment) Bill is a small Bill. Basically, when the Central Agricultural University Act, 1992 was enacted in
1992 for a Central Agricultural University for the North-Eastern Region for the development of agriculture and advancement of learning and
prosecution of research in agriculture and allied sciences in that region.

Sir, in this Act, the North-Eastern Region States, Arunachal Pradesh, Manipur, Meghalaya, Mizoram, Sikkim and Tripura were included but at that

point of time the Government of Assam and the Government of Nagaland opted out. They had not given the consent. It is because as per Schedule
VII of the Indian Constitution, Parliament cannot extend the area till a State gives its consent. Now, the Nagaland Government is going for a
veterinary college and for that purpose they have already allotted 200 acres of land and they want to start the college. But to start the college and
run the college, they need a university and recognition. Now that they have given the consent, all right, we are ready to accept this university and
we can take this university as one of the Central Agricultural Universities. The headquarters will be in Imphal, and the institution which they are
proposing will be in Nagaland. So, that is the reason which necessitated the amendment in this 1992 Act. We have to just add after 'Mizoram' the
word, 'Nagaland'.

I request the House to pass this Bill.
HON. DEPUTY SPEAKER: Motion moved:

"That the Bill further to amend the Central Agricultural University Act, 1992, be taken into consideration.”

SHRI MALLIKARIJUN KHARGE (GULBARGA): He is an experienced leader. When the Minister himself is there, why does the Parliamentary Affairs
Minister go on explaining?

SHRI S.S. AHLUWALIA: I am also the Minister of State for Agriculture.
HON. DEPUTY SPEAKER: He is a Minister of State for Agriculture also.

SHRI S.S. AHLUWALIA: As a Minister of State in the Ministry of Agriculture and Farmers' Welfare Ministry, I am looking after education. That is the
reason I am piloting this Bill. If the House desires, this Bill can be passed. If it is not passed and if it is delayed, that particular college will not get
the recognition. We have to get it cleared from Lok Sabha as well as Rajya Sabha so that they get the recognition. They are delaying the session in
their college. Therefore, if without discussion it is passed, I will be highly obliged. ...(Interruptions)

HON. DEPUTY SPEAKER: If the hon. Members want discussion on it, we can do it.
...(Interruptions)

HON. DEPUTY SPEAKER: There is no problem if the hon. Members pass it unanimously without discussion. That is left to the House. If you want to
discuss it, you can discuss. We can extend the time and the Members can speak on it.

...(Interruptions)

HON. SPEAKER: We extend the time till the Bill is passed.

DR. THOKCHOM MEINYA (INNER MANIPUR): Thank you, Mr. Deputy-Speaker, Sir, for allowing me to intervene in the consideration and passing of
the Central Agricultural University (Amendment) Bill, 2016 moved by the hon. Minister of State in the Ministry of Agriculture and Farmers' Welfare.

I would like to draw the attention of this august House to the very fact that this Central Agricultural University at Imphal was for the Northeastern
region. We would like to inform the august House that Nagaland now wants to have a veterinary college at Nagaland. The inaugural function of the

college has already been done. It was inaugurated on 6t of August by the hon. Minister of Agriculture and Farmers' Welfare, Shri Radha Mohan ji.
The Bill is now going to be amended today.

I am very respectfully putting my opinion to the House. I wish the Act could have been amended and the college started after that. Even then, it is
good that Nagaland Government has agreed to come under the Central Agricultural University.

I will just tell a little story about how this college came up. At the very outset, I would like to draw the attention of the august House that the
Northeastern region is more or less an agricultural region. Agriculture is the most important occupation of this region.



I would like to add a very important chapter to the history of the Central Agricultural University (CAU), Imphal at Manipur. It was in early 70s when
Manipur attained statehood. The need to establish an agriculture college at Manipur was very much felt. Following this, the then Minister of
Education, Shri H. Thoithoi Singh started the Manipur Agricultural College at Moia, Imphal West, which happen to be my village. I was on the
governing body. This college was run under the private management of Manipur Rural Institute, Imphal and it became a semi-Government college
under Manipur University. When the Government of India wanted to have a Central Agriculture University at Imphal to be established under the Act
of 1992, there was one institute in Nagaland under the name of the College of Agriculture Science and Rural Development in Nagaland.

It was also affiliated to the Nagaland Central University. By that time, the Government of India, in the project report, wanted to have both the
Manipur Agriculture College at Imphal and this institute in Nagaland to be the affiliated colleges of the Central Agricultural University, but the
Agriculture College of Nagaland opted to stay with the Nagaland Central University. That is how, it could not become a constituent college. That is
the historical part of it.

Therefore, the Central Agricultural University, Imphal was established in 1993 under the Central Agricultural University Act, 1992 of Parliament
(Act No. 40 of 1992) and has its jurisdiction over the States of Arunachal Pradesh, Manipur, Meghalaya, Mizoram, Sikkim and Tripura. This University
has got a veterinary college in Mizoram, a horticulture college in Arunachal Pradesh, a fishery college in Tripura and other three colleges in other
states. This is the reason, how it missed it. Now, it is good that in July this year, the Government of India has started consultation with many areas
and a proposal from the Nagaland Government has come. The College of Veterinary Science and Husbandry has already been inaugurated by the
hon. Minister, as I mentioned earlier.

Once this Act is amended, perhaps that will take retrospective effect. Normally, laws take effect prospectively, not retrospectively. I am very
respectfully putting before the Government that this Act could have been amended and the college could have been inaugurated in time. This is the
process I would like to say.

While mentioning this, I would like to mention in the end that for the inhabitants of my State, Manipur, the staple food is rice and fish.
Anyway, we have an agriculture college. We did have a good harvest of indigenous fish. Even then, the production we have is not enough for our
consumption. So, we depend mostly on the fish coming from Andhra Pradesh and Myanmar. In this connection, I would like to request the hon.
Minister, particularly the Ministry here, to consider to expand the area of research and development of the Central Agricultural University, Imphal
where they can do research in respect of pissiculture, fisheries and animal husbandry. Here, in that case, they can expand it to research and
development activities so that the quality of our fish and their species are protected and preserved and their production can be enhanced. At the
same time, we have animals, birds and other things which can also be preserved and their species maintained. So, research and development
activities in the areas of fisheries and animal husbandry would help us meet the ever growing demand of the population of the State. This is very
important.

With these few words, since the Minister is in a hurry, and perhaps the House is also in a hurry, I stand here to support the Bill. There is no
problem in doing that. I am very happy that our neighbour State of Nagaland has already agreed to come and join the Central Agricultural University
which is the pride of our State and pride of our area. We look forward to the college, which the hon. Minister has inaugurated recently, getting
recognition without any problem so that we can grow together.

At the same time, please also remember that this North-Eastern part of the country has been in news for no reason almost all the time. This
is because of our looks. Whenever we go there, we need to be identified. Suppose, I go there like this, wearing pyjama and dhoti, and stand there as
an MP, nobody will recognise. They will say 'Okay, it is fine." Suppose, I go there wearing a suit and tie, it is very dangerous. They will insist on my
identity card. I do produce my identity card and cross the hurdle. But the young people, who are going there, are facing a lot of problem.

So, as per my opinion, you consider this area together along with other parts of the country for inclusiveness. I always suggest that the
geography and history of this part of the country should be in the curriculum of students in the mainland so that we mix with each other and have
the emotional integration.

With these words, I support the Bill and wish all the best.

Thank you very much.

SHRIMATI APARUPA PODDAR (ARAMBAG): Hon. Deputy Speaker, Sir, I thank you for giving me this opportunity to speak on the Central Agricultural
University (Amendment) Bill, 2016. The purpose of the Bill is to include the State of Nagaland under the jurisdiction of the Central Agricultural
University having its headquarter in Imphal. This will help to impart education in different branches of agriculture and allied sciences, undertake
research in agricultural programmes and extension of education in North Eastern hilly regions with national and international institutes.

Agriculture is the main economic activity in Nagaland, and more than 90 per cent of the population is employed within it, with more than 16 Tribes
and Sub-Tribes who have their own culture, tradition and language. The wide-spread practice of jhoom cultivation has led to soil erosion and loss of
soil fertility. It needs to do research to retain its fertility.

Imphal, with a hot and humid rainy season during summer and cool dry winter, with fertile land made up of alluvial soil will help the farmers with
new techniques thereby contributing to the production and productivity of agriculture of the region. This would help in getting over the shortage of
technical manpower and infrastructural facilities and would contribute for the development of agriculture, including animal husbandry, horticulture,
plant pathology, plant breeding, soil science, and agricultural chemistry.



After inclusion of the State of Nagaland under the jurisdiction of the Central Agricultural University, the College of Veterinary Science in Nagaland will
produce professional manpower in the field of animal husbandry, which will facilitate the social, economic growth in the region thereby contributing
to the production and productivity of animals in Nagaland, and will be a great blessing to the people of the State. According to the Twelfth Plan, Rs.
14.31 crore shall be expended after the establishment of the College of Veterinary Science in Nagaland, which is a very welcome initiative.

The State of Nagaland has enormous potential for productive season and off-season agricultural crops, fruits and vegetables, which have a demand
in the State and also in the adjoining States, but due to improper storage and harvest handling, there is a huge loss, especially of the perishable
items. Funds should be provided for purchase of machinery and equipment with reasonable, affordable subsidy policy. The connectivity to the
potential areas from village to village, to highway and to market should be well connected, to boost the economy of the rural farmers.

Mr. Deputy-Speaker, Sir, the State does not have industries to absorb the educated, unemployed youth because the State has no proper
infrastructural and institutional set up. So, they have every reason to take up agriculture seriously. Addressing the Fifty-fourth Convocation of the

Indian Agricultural Research on 6™ February, hon. President, Shri Pranab Mukherjee, said that agricultural education in our country must conform to
global standards and we need to create a large pool of competent faculty in our institutions of technology to promote agriculture nation-wide.

In West Bengal, the Bidhan Chandra Krishi Vishwavidyalaya is doing good research work and is one of the best in the country. Its research work with
modern techniques is helping the farmers. It is a State University. The Government should take measures to reduce discrimination among various
sections of people, especially the Dalit students and create an environment for studies and research in the universities to shape India into a
developed nation.

So, I welcome the initiatives taken by the Government. On behalf of my Party, All India Trinamool Congress, I support the Bill. Thank you.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Hon'ble Deputy-Speaker, I thank you for allowing me to speak on this subject. Initially, it was
the University Act of 1992, and now the Government of India has brought this amendment Bill. I support this Bill, on behalf of my Party, Biju Janata
Dal.

Sir, I wish to share with you that Nagaland is a State where 80 per cent of the people is dependent on agriculture. Seasonal fruits and
horticulture products are the main source for their livelihood. In the last Budget, this Government had provided Rs.115 crore for developing organic
value chain in the North-East region. It means that probably the Central Government is giving thrust to the North-East because the people in that
region believe in organic product. Now, some States are producing some items but they do not use those items. I do not like to name those States.
They are purchasing the same thing from other States. This is happening because their produced items are prepared by using fertilizers. This is the
state of affairs. That is why, I would congratulate the Government of India on providing Rs.115 crore for this purpose. Nagaland will be the role
model for other states and encouage them to produce hygenic organic products.

I fully support this Bill because Nagaland will come to the mainstream. I would like to make one or two points. Some days back, hon. Agriculture
Minister Shri Radha Mohan ji visited our State and he visited the OUAT. On behalf of the Government of Odisha, the OUAT have given a
memorandum for establishment of a Central University. But, unfortunately, the Indian Council of Agricultural Research have given a report against
this and the Minister has also sent the reply accordingly.

As you know, the Eastern part of Odisha is a coastal belt where we find one type of climate. The other part is the Western side. That consists of 13
districts is having other type of climate. On different occasions, the Western districts are demanding for a Central University in the Assembly. Our
hon. Chief Minister has also written a letter to the Government of India for establishment of a Central Agricultural University in remote area of the
State. Hon. Agriculture Minister has visited the Agriculture University. He might have seen that memorandum. I think, during his reply, he would
answer to this point.

As you know, the issue of Mahanadi River dispute is raised both in the Lok Sabha and the Rajya Sabha. It is a known fact that the water source is
coming down. So, I demand for a Regional Water Research Institute at Sambalpur. There is one such Institute in Bhubneswar. The said Institute
cannot cater to the needs of the Western side. That is why, a separate Regional Water Research Institute has to be sanctioned so that the
production of the western Orissa will be increased and huge self employment will be created.

As everybody is saying that my constituency Sambalpur city is the second Capital of Odisha. Hirakud Project is there. About 90 per cent of irrigation
is because of the Hirakud Project. There is one Agricultural and one Horticulture College in Chiplima. About 351 acres of land is with Agriculture and
Horticulture College. The institute cater up to B.Sc. Ag. The above institution should be upgraded to M.Sc Ag. in agriculutre and horticulture.
Research wings of different subjects should be opened so that scientists can be produced, as a result of which people will be trained in scientific
ways for having their livelihood by agriculture and horticulture.

HON. DEPUTY SPEAKER: The Odisha Government can do that because this is under the State.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Without assistance of the Centre nothing can be done as fund is required. On this occasion I
would like to draw the attention of the hon. Minister to this issue and request him to make a statement during his reply keeping in view of the
difficulties being faced by the people of Western Qdisha. Thank you.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Hon. Deputy Speaker, Sir, thank you for giving me this opportunity to speak on the Central
Agricultural Universities (Amendment) Bill, 2016.

First of all I stand here on behalf of Telugu Desam Party and my leader Nara Chandrababu Naidu-garu and I wholeheartedly support this Bill which is
very important not just for Nagaland or the North-Eastern region but the whole country itself. The hon. Minister while introducing the Bill said this is
a very small amendment. But I hope the impact that this Bill is going to have on the North-Eastern States in terms of agriculture or on the farmers is
not going to be small but is going to have a huge impact. That is the expectation from our party and our Members here.

There is a reason I stand here to speak on this Bill though our State is not related to this. This entire House took responsibility to pass the Andhra

Pradesh Reorganisation Act in 2014. The 13t" Schedule of that Bill which is regarding the education, clearly mentions that the Government of India is
going to take the responsibility to establish 11 institutions in the bifurcated State of Andhra Pradesh which has the likes of IIT, AIIMS, IISER and all
these institutions including one tribal university and one agricultural university. It has been mentioned in letter and spirit that the Government of
India is going to establish a Central University which is of national importance. Now it has been two years.

The State, taking that clause, has requested the Government of India to establish a Central University in the State. First of all, the Central
Government came up and said that 500 hectares of land is needed for this. The State said that we are ready to provide 500 hectares of land. Again
the Central Ministry came to the State Government and said that they require only 500 acres of land. We agreed to that also and we were ready to
give that also. Now the Centre is taking a step back and is saying that they can't give a Central University because they are not giving Central
University anywhere in the country. I would like to ask not only the hon. Minister but the whole House whether this House does not have the
responsibility to fulfil each and every provision given in an Act which this very House has passed. It is the responsibility of all the Members here.

We are bringing a Bill and we are thinking that it is related to Nagaland; there is no importance of this Bill and only Members from Nagaland or north-
eastern region will speak. We are passing the Bill. It means that every Member sitting here has an equal responsibility. Similarly, when Andhra
Pradesh Re-organisation Bill came in this very House, people felt that this is about Andhra Pradesh and Telangana and they don't have to care about
it; they passed the Bill. Now we are facing the conseguences. If the House which sat at that time under the Congress Government had taken the
responsibility of doing justice to both the States while preparing the draft Bill, we would not have had the requirement to stand up here and shout
slogans in this very House. We are taking up the responsibility for whatever problems have been created from the Bill.

According to the Bill, a Central University has been promised to Andhra Pradesh. Earlier, we had an agricultural university in the State also.
That has been given to Telangana. With that institution, 30 other research stations have also gone to Telangana. How will we be compensated for
that unless the Central Government takes interest in doing this? Now, the Central Government has said that they will develop one State University.
Then we took up that idea and we prepared a DPR and gave a requirement of Rs. 1500 crore. What has the Central Government done? They have
given just Rs. 85 crore in two years. This is a grave injustice done to the State of Andhra Pradesh. We want the Central Government to take up
complete responsibility in doing justice to the State of Andhra Pradesh. We have high hopes on this Government which is being led by the dynamic
Prime Minister Shri Narendra Modi. We require full support from the Central Government. Even though this Bill does not relate to us, we reguire
complete support from the Minister of Agriculture also.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Hon. Deputy Speaker, firstly I would like to state that I fully share the sentiment of our
neighbouring State of Andhra Pradesh and the hon. MP Shri Ram Mohan Naidu. Speaking on the Central Agricultural University (Amendment) Bill
2016, there is an agricultural university in Imphal and presently the university covers Arunachal Pradesh, Manipur, Meghalaya, Mizoram and Tripura.
The present Bill wants to include the State of Nagaland. I do not think anyone in this House will oppose this. We also rise to support this Bill on
behalf of the TRS party.

As per the study, India is going to be the most populous country in 2050. With growing population, demand for food and agricultural products is
going to rise. To handle such a huge demand, we need to not just include one more state in the existing university, but we need to have investments
and have more agricultural universities both in Nagaland and Andhra Pradesh. But, not only we have to set up institutions and colleges in Nagaland,
research and development needs to be focused on in agriculture sector.

In the recent years, agriculture research has been plagued by severe underinvestment and neglect. For example, even Bangladesh spends more



percentage of money on agriculture research; not only do they spend money on agriculture research but their policies are also driven by research in
agriculture universities in Bangladesh.

The other day, we had the debate on price rise. Actually, I really do not know who to support. Price rise to an urban consumer is a very popular thing
to take up for urban based political parties. But farmers in the rural areas in my constituency actually want the prices to rise. They are abysmally low
in our country. If there is one thing compared to any other commodity, the prices have not risen in agricultural produce. They are sometimes going
up and sometimes coming down but overall the average is very low.

The agriculture education and research is plagued by resource crunch, difficulty in attracting talented faculty, limited linkages and collaborations with
international counterparts. The weakening of lab to land connect is a very important thing. In my own constituency, we have one of the largest
agriculture universities, the Rajendranagar Agriculture University but there is no lab to land connect; besides, there is lack of innovation.

Today, many young people are not much interested in studying agriculture. We have to make it popular. First of all, students studying agriculture are
not seen with the same respect as accorded to other disciplines, like IT, engineering and medicine. What is most important is not sufficient research
is being done on native species whether they are of grains or vegetables. I think, that needs to be done since Nagaland has many native species of
local vegetables and fruits.

The jhum practice in Nagaland, which is the slash and burn technique, has come down clearly because of loss of awareness in ancient agriculture
practices brought out by modern agriculture practices. ...(Interruptions)

HON. DEPUTY SPEAKER: Please conclude now.

SHRI KONDA VISHWESHWAR REDDY : So, just like they need a university, they also need a separate high court; we also need a separate high
court.

Thank you.

DR. A. SAMPATH (ATTINGAL): Thank you. I will be very brief.

I support the Bill moved by the hon. Minister but I would like to point out some four or five points within two minutes. First, as my learned friends
have already suggested, the lack of funds for agriculture research. It is a very important factor. Even though we would be completing the legislative
process within ten minutes, as he insists and we all wish, this is a very important matter and I hope my very senior learned friend Shri Ahluwalia will
take up this matter with his colleagues and the Government of India may take up this issue with prime importance.

Secondly, in the Central universities and Central research institutes there is lack of manpower — academic as well as non-academic. We are facing
acute shortage in IISERS, IITs, Central universities and other research institutions. If we do not recruit adequate manpower — professors and other
scientific research officials — our position will be very unpleasant.

Thirdly, regarding research scholars, there is a situation in many of the Central research universities and institutes of which I may point out one
example from Thiruvananthapuram in my district. It was earlier in my constituency but now that place is now in the constituency of my learned
friend Dr. Shashi Tharoor; this is the Central Tuber Crops Research Institute. Here, quite a number of Ph.D. students under the University of Kerala
are also doing research but what now happens is that the research scholars coming from outside have to pay quite a large sum as fees. So, these
people who are doing research here from University of Kerala and those from Anna University are also bound to pay more fees. So, they have taken
loans from banks as education loans. It has become very much difficult for them as they are not from any private sector agency. They are actually
the research scholars from the university. So, this matter has to be taken up seriously. There are some missing links between the field and research.
Whatever research is going on has to directly go to the fields but that is not happening.

Last but not least, as my learned friend has just now stated, nowadays, the brilliant students do not want to become agriculture scientists. It is true
with Tamil Nadu, Gujarat, UP, Kerala, Madhya Pradesh, West Bengal, in fact with all the 29 States and the Union Territories. If you ask a brilliant
student what does he or she want to be, the answer will be he wants to be a doctor. If you do not become a doctor then what do you want to be?
That student would like to be an engineer. The third option will be an advocate. It is because they think that if they retire as an agriculture scientist
they do not have any job to do. If they retire as a doctor they can practice after retirement. As an engineer also they can do something. If they retire
as lawyer either they have to leave the court or leave this world. ...(Interruptions) But in the case of an agriculture scientist there is no job after
retirement. These things must also be considered by the hon. Minister.

Thank you, Sir.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, this Bill is not as simple as the hon. Minister is saying, for the simple reason that the entire
North-East deserves much better consideration which we have been repeatedly telling. North-East definitely depends mostly on agriculture. For
these two reasons we consider this Bill as the most important one. We are very happy that the jurisdiction of the Central Agricultural University is
being extended up to Nagaland.

What is most important here is that the modern technology and the techniques that are lacking in the North-East are to be considered by the
Government of India. The purchasing capacity of North-East is very less. Therefore, if you really want to make use of the land available in the North-
East, the Government of India has to come in a big way to implement the modern technology and the techniques. The subsidies have to be given to
the North-East for more than one reason; to infuse confidence in the people of North-East and also to bring them on to the mainstream.

As every other speaker has mentioned, in North-East more than 70-80 per cent of the people depend only on agriculture, therefore, the importance



of the Bill is very high. Although infrastructure is not very much relevant to the Bill, but development of the North-East is extremely important as it is
lacking in infrastructure; be it the storage facility, cold storage facility or the last mile land for the roads. It is extremely important and if it is not
done the people of the North-East will feel differently and India might find it difficult later.

As the earlier speaker was mentioning, shifting cultivation, zoom cultivation are extremely outdated and, therefore, the modern technology is very
much required. Hence, the importance of the agriculture university is more relevant now. I feel that the North-East very much requires an institution
like the ICRISAT, which is in Hyderabad now, so that the entire area could be put into use.

Similarly, as my earlier speaker, the young, dynamic MP. has spoken, we need a Central Agricultural University for Andhra Pradesh. And, the
Government of India should consider giving the Special Status that we require the most.

Thank you.
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SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, I thank you for allowing me to participate in the discussion on the amendment to the Central
Agricultural University Act of 1992.

The proposed amendment is to include the State of Nagaland under the jurisdiction of the Central Agricultural University. No doubt the Central
Agricultural University is having its headquarters in Imphal and is playing a major role for the development of agriculture in the North-East region of
the country. Through this amendment, the State of Nagaland will also get the benefits of the Central Agricultural University.

Since the discussion is related to the Agricultural University, I would like to share a few thoughts on the state of agricultural research in the country.
As we all know, India is an agrarian country and the majority of our fellow citizens earn their daily bread from the agricultural sector. Therefore, the
agricultural research institutions have to play a vital role in ensuring the food security and economic growth of the country.
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However, today there is a reverse trend in agricultural growth which has adversely affected the income and confidence of our farmers. Reports
say that climate change will have adverse impact on agriculture in 150 districts in the country which would in turn have serious implications on the
livelihood of 45 million people. The Indian Academy of Science also has come out with similar findings.

There are tens and thousands of acres of virgin land are lying unused. If we are able to support the farmers in the North-Eastern region, then we will
be able to produce more food and it will benefit the country.

Sir, I support the Bill.

Thank you.
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HON. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Central Agricultural University Act, 1992, be taken into consideration. "

The motion was adopted.
HON. DEPUTY SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
HON. DEPUTY SPEAKER: The question is:
"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
off 2rem atsot B @ 3 g wrn & ¢
"Ry R @Y urar e Gy
HON. DEPUTY SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.

HON. DEPUTY SPEAKER: The House stands adjourned to meet again tomorrow at 11 hours.

19.16 hours
The Lok Sabha then adjourned till Eleven of the Clock
On Wednesday, August 10, 2016 /Shravana 19, 1938 (Saka).
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